"‘ CCPA-41/99

1/25 11,1999 Shri Pradeep Kumar, coun-.»61 for the appliCant.

Heard the learned counuel for thP

«

appl:.Cant He sta;es that the order of this Tribunal

dated 2.7,1999 passed in O.A 463 of 1996 as at
Annexure-l has not yet beénp implemented by the
ReSpondénfs conce‘rried, ‘even though they were

| ' directed to implement the order within two months
from the date, He f.‘urth_er states ‘tlf'iat the order éf

this Tribunal dated 2.'7;1999 ‘as referred to above
| 4 was communicated to the Assistant Director (A) of
Census, Boring Canal Rd, Patna, The applicant has

not received any reply also.

% ‘ 2 We have consldered the matter In view

of the above submissions of the leaned coums el for
the applicant, issue shoWweCause -notice to the

_ R‘eSpondents No, 3,4,5 and 6 by name to Show-cause
A | - " as to why . ) contempt proceedings be not started
- against them formt complying with the order of this
|  Tribunal dated 2.7.1999,passed in O,A.463/96. The

shov-cause reply wwagr be filed within a peI'J.Od of four

weeks, Re;o;_nder, if any, may be filed with:m a week
thereafter, Requisies to be filed within two weeks,
List it for hearing on 10,1, 2000, . P//g%/

. ( Lakshman”Jha ) ( L.R.K, Prasad )
- : MBS, Member (J) . Member (&)

!
|
» 2/10,01, 2000 Shri Pikumar, counsel for the applicant,
} sven though the direction for iss uing notice
Q.,Q.O\m.'!«\\f"'b ' was passed on 25,11,1999, the requisites have not been f£iled
\‘;‘M 6 ‘mmﬁ as yet, We direct that the requisites be filed within three
ush W glﬁkP Jk days from today without fail and in dafault, it will be dism-
Py-Q issed for default, If the requisites are filed, issue the
' same returnable within four wecks week. '

wz.z 000 for hearing on contempt,

(L. Hningyliaka) (s.Nara )
Sacl To : : yan,
Q\\‘%\b\ x\ e 5k Menber (A) Vice-Chairman




3/11.2.2000 Shri Pradeep Kumar, counsel for the spplicant,
| Shri V.M, K Sinha, Sr,S.C, for the resporments,

Iet it be 1isted for heariag on 4.4, 2000,

; : - ( L,Hmingliana ) a ( S.Narayan )

| MBS, . ~ Member (a) . Vice-Chairman
4./ 4.4.2000.

) For want of time, hsaring on CCPA is adjourned

54 /CBS/  (L.R.K. PRAS (S. NARAYAN)

Moo .- MEMBER (A) © VICE-CHALRMAN °.
tg :4—.' @57)? - | . o : . ’ W ’
" . 5./ 217.4, 2000, S S S .
T ~ I S . N
None appears\‘on' Ehe_eit_her side. Let it be ,‘\
‘E '~ listed after six weeks on 1.6.2000 for hearing on contempt.

-

/cBS/  (L.R.K. PRASAD | | (5. NaRAYAN)

| ME MBER (A) ‘ * VICE=CHAIRMAN |
B ! 6/01,06,2000 12 .None appears on behalf of either side.

FPuteup again on 25,07.,2000 for hearing on contenpt

: . e . . ,\'Q_,('@Q | . / ., .
i’l OO & ¢ P G K el . / s o, %/ ! o ‘:‘(\)
\... ! Ug (bcmof\oprﬁsﬂ 204 ) ) \S.Icaray n)/,‘f.\'). .

i . : L




7/25,7. 2000

CC PA-41/99

shri PradeeptKumar, counsel for the applicant.
shri v.M K.Sinha, Sr.S.C for the respomients,

The learned counsel for the applicant

states that the order of this Tribumal has
already been complied with, and, therefore, seeks
prayer to withdraw this CCPA, The learned coumsel
for the resporients states that the order was

 complied with as far back as in the month of

February.zeooﬂmcerdingly, a showecause has
alsc already been filed. IR view of the above,

‘the CCPA is disposed of as there is left no

cause for proceeding with the cont empt petition.

Jl\' WY ‘ ) o OM\/
] ( Lakshman Jha )
‘Member (J)




